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1. The petitioner has approached this court being aggrieved by the fact that
proceedings have been initiated against the petitioner under the provisions of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act (hereinafter referred to as the SARFAESI Act) to recover the
amounts due under a loan availed from the respondent bank.

2. It is the case of the petitioner that the petitioner has already challenged the
proceedings initiated by filing Ext.P1 securitization application along with Ext.P2
application for interim relief. It is submitted that when the securitization
application and the interim application are pending consideration before the
Debts Recovery Tribunal-II, Ernakulam, the Advocate Commissioner appointed by
the Chief Judicial Magistrate Court, Alappuzha in M.C. No.647/2022, has issued
Ext.P3 notice proposing to take physical possession of the secured asset
tomorrow (09-11-2022).

3. Heard the learned counsel for the petitioner and the learned counsel appearing
for the respondents, this original petition will stand disposed of directing that the
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steps for taking of physical possession of the secured asset shall stand adjourned
by a period of two weeks to enable the petitioner to seek appropriate relief from
the Tribunal in Ext.P2 interim application filed in Ext.P1 securitization application.

Original petition is disposed of as above.
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